Bill No.20 of 2023

THE RAJASTHAN CINEMAS (REGULATION)
(AMENDMENT) BILL, 2023

(To be introduced in the Rajasthan Legislative Assembly)

A
Bill

further to amend the Rajasthan Cinemas (Regulation) Act,
1952.

Be it enacted by the Rajasthan State Legislature in the
Seventy-fourth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Cinemas (Regulation) (Amendment) Act,
2023.

(2) It shall come into force at once.

2. Amendment in section 8, Rajasthan Act No. XXX of
1952.- For the existing section 8 of the Rajasthan Cinemas
(Regulation) Act, 1952 (Act No. XXX of 1952), hereinafter
referred to as the principal Act, the following shall be substituted,
namely:-

“8. Penalties for contravention of Act and Rules
thereunder.-If the owner or person incharge of a cinematograph
uses the same or allows it to be used or if the owner or occupier of
any place permits that place to be used in contravention of the
provisions of this Act or of the rules made thereunder or of the
terms, conditions and restrictions upon or subject to which any
licence under this Act has been, or is deemed to have been granted
he shall be punishable with fine which shall not be less than fifty
thousand rupees and in the case of a continuing offence with a
further fine which may extend to five thousand rupees for each
day during which the offence continues.”.

3. Deletion of section 8-A, Rajasthan Act No. XXX of
1952.-The existing section 8-A of the principal Act shall be
deleted.

4. Amendment of section 9, Rajasthan Act No. XXX of
1952.- For the existing section 9 of the principal Act, the
following shall be substituted, namely:-
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“9. Power to revoke licence.- Where the holder of a
licence has been convicted of an offence under section 7 of the
Cinematograph Act, 1952 (Central Act No. 37 of 1952) or under
section 8 of this Act or for the commission of any offence under
the Rajasthan Entertainments and Advertisements Tax Act, 1957
(Act No. 24 of 1957), the licence may be revoked by the licensing
authority.”.
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STATEMENT OF OBJECTS AND REASONS

The Rajasthan Cinemas (Regulation) Act, 1952 was
enacted to make provisions for regulating exhibitions by means of
cinematographs. The existing section 8 of the Act provides for
penalties for contravention of the Act and rules made thereunder.
In present context, the penalties are very meager under this Act.
The State Government has felt the necessity to revise the rate of
penalties. Accordingly, section 8 is proposed to be amended
suitably.

It is also found appropriate to decriminalise the offences
under this Act. Therefore, the existing section 8-A, which provides
for power to arrest without warrant, has now become redundant.
Therefore, section 8-A is proposed to be deleted. Thus,
consequential amendment is also being proposed in section 9 of the
Act.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.
372N Mg,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN CINEMAS

(REGULATION) ACT, 1952
(Act No. XXX of 1952)
XX XX XX XX XX XX

8. Penalties for contravention of Act and Rules
thereunder.— (1) If the owner or person incharge of a
cinematograph uses the same or allows it to be used or if the owner
or occupier of occupier of any place permits that place to be used
in contravention of the provision of this Act or of the rules made
thereunder or of the terms, conditions and restrictions upon or
subject to which any licence under this Act has been, or is deemed
to have been granted he shall be punishable with fine which may
extend to two thousand rupees and, in the case of a continuing
offence with a further fine which may extened to two hundred
rupees for each day during which the offence continues.

(2) Where a person whose licence for cinematograph has
been revoked under section 9, contravenes any provision of this
Act or of the rules made thereunder he shall be punishable with
imprisonment which may extened to three months, or with a fine
which may extened to five thousand rupees, or with both and in the
case of a continuing offence a further fine which may extend to
five hundred rupees for each day during which the offence
continues.

8A. Power to arrest without warrant.— Any police officer
may arrest without warrant any person who is reasonably
suspected of having committed an offence punishable under sub-
section (2) of section 8 of the Act.

9. Power to revoke licence.— Where the holder of a licence
has been convicted of an offence under section 7 of the
Cinematograph Act, 1952 (Act No. 37 of 1952 of the Central
Legislature) or under sub-section (1) of section 8 of this Act or for
the commission of any offence under the Rajasthan Entertainments
and Advertisements Tax Act 1957, the licence may be revoked by
the licensing authority.

XX XX XX XX XX XX
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ST TAHT AT THRY TRh 39 R{AAT IT &7 3YANT HLAT §
TQT YA R AT § I1T W Ry TS I Tl &
#RHR 38 T F ITFET FGT & §, A 98 8 JAE
¥ ST e IR T dF & g Them 3R e Wl arel
R AT gen H, w8 faRed FAW ¥ quseha gem St
i 6T & ford, Torasd i 319Rmer vl W@am &, ar &t
TG b AT 8l Hehell B

2) STgT ag <afh, Redr 97 & oy foadr sgafa
URT 9 & 3T ufdded aX o =T §, 3§ 3I™Egs ar
sH T o FIAT & Ry 39y FT Seddd adl &
gel ag Uq SRIEN ¥, S did #Alg dd H1 g Tehem T
SAE ¥ S 9T g FYF Th H g FhT AT Gl b,
AR are] @1 arer IRy dr g # v IfaRked AW 4,
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Bill No. 20 of 2023
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THE RAJASTHAN CINEMAS (REGULATION)
(AMENDMENT) BILL, 2023

(To be introduced in the Rajasthan Legislative Assembly)

RAJASTHAN LEGISLATIVE ASSEMBLY
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Bill

further to amend the Rajasthan Cinemas (Regulation) Act, 1952.

(To be introduced in the Rajasthan Legislative Assembly)

MAHAVEER PRASAD SHARMA,
Principal Secretary.

(Ashok Gehlot, Minister-Incharge)
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(Starfer Torea furer @ & raRa frar smem)

TIAEATT e |



13

Toad Rear Afagea) sffEga, 1952 & 3R
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(SraTfF Tereue Ry @ & QR frar smem)

HEIER 9dTG AT,
@ afEa]
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